
IN THE Cl!NTRAL ADMINISTRATIVE TRIBUNAL ,.. ...... 

JAIPUR s·ENCH, JAIPUR 
ORDER SHEET . 

O. J~PPUCATION NO.: 371/2002 

Applic ant(s) 

Advocate for Applicant (s) 

N I TES OF THE REGISTRY 

Respondent {s) 

Advocate for Respondent (s) 

ORDERS OF THE TRIBUNAL 

Mr. C.B.Sharma: Counsel for the applicant 

I·!tr. T.P.Sharma: Counsel for the respondents 

The aoplicant 1 s ·husband was in 
Railway service.' He d:led in harn2ss.· The 
applicant made an application for providing 
employment to her son on comp as s ion ate 
grounds. The respondents rejected th 
aoolication of tha aoplicant vide order ' . . 
dated. 24.8.2001. Hence this O.A. 

2. In the counter the resoondents 
ha\R- come out with the case that the case 
of the applicantts son for compassionate 
appointment has been cons ider,2d on 
13.10. 2002 and ha has been found fit for 
appointment in C.II Medical category post~. 
but at p:re::;ent the appointment is not 
possibJ e as there is no vacancy and as and 
when .the vacancy arises her son 'Nill be • 
considered for appointment. 

3. Heard the le a med co1m~::;e l for 
the-parties. It is evident from the reply 
that t;he respon 1.::rnts have a lre ad.y considered 
the case. r::>f the applicant's son and he has 
been found fit for C.II category in 
Group 1 Il3. 1 • Duri''C! the course of the 
ar9uments, Mr. T .P .Sharma, learn ad counse 1 
for th,:: respondents submitted that the 
son of the applicant shall be given. 
appointment as and v,hen the vacancy arises 
in the appropriate category~·· 

4. . Since there/i3 no dispute, and 
the resp·ondents are ready to offer 
appoi,ntment to the applicant 1 s son, the 
matter is disoosed of at this staae. . ~ 

5. The responr:le r;its are directed~ to 
provide employment to the applicant 1 s son 
as and when vaca~cy arises in the near 
future. . The app~icat ion sta~d~ di~po/1 of. 

6. No oruel/A11~~----__-Y~c~upt'a ) · 
Vice Ghairm an. 


